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CENTRAL ADMINISTRATIVE TRIDUNAL, /%E////
JAIPUR BENCH, TN
JAIBUR,
0A No. 656 /1992 DRI of Retupion + 15193
Ar jun Das ieee Applicant.
Mr.J.K.Kaushik cee Counsei for ths applicant
VERSUS |
UNION OF INDIA & ORSe sees RESPONDENTS,
Mr.Manish Bhadarl seds Counsal for the
raapondsnts,
#H %

DER HON'BLE MR.GOPAL KRISHNA, JUDL.MEMBER s
Heard the lasarned counsel for the applicant. Ths
lsacnad counsel for the applicant states that in
visw of the order no. £7/839/16 Vol.«5/(Lcoss)
dated 21st Junm, 1590 passsd by thes reapaondants
this mattar has becomns infructucus.

2. Since the mattsr has bescons infructuocus,
the 0.,Ay stonds disxesud dismisssd uith no order
as to costs.
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Chtrohse 15,193
(COPAL KRISHNA)
DL, MEMBER
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